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SUPREME COURT COF | NDI A
RECORD OF PROCEEDI NGS

I.A Nos.1,5 & 6 in Petition(s) for Special Leave to Appeal (Cvil)
No(s). 11628/ 2004

(From the judgenent and order dated 19/11/2003 in RSA No. 1516/1982 of
The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

BALWANT SINCH (D) BY LRS. Petitioner(s)
VERSUS
JOG NDER KAUR & ORS. Respondent (s)

I.A No.1: (Appln. for declaration of respondent Nos.2, 3, 4, 6 & 7 as mgjor)
I.A No.5: (Appln. for substitution to bring on record the Lrs. of deceased
respondent No. 1)

I.A No.6: (Appln. for c/delay in filing substitution application)

(Wth office report)

Date: 25/03/2009 This Petition was called on for hearing today.

CORAM :
HON' BLE MR. JUSTI CE TARUN CHATTERJEE
(I N CHAVBERS)

For Petitioner(s) Dr. Ramesh K. Haritash, Adv.
M. Sanjay K Hadal a, Adv.
Dr. Kail ash Chand, Adv.

For Respondent (s) M. N.M Popli, Adv.
M s. B. Suni ta Rao, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

I.A No.1 being not opposed is all owed.

I.A.Nos.5 & 6 are also allowed since the |l egal representatives
of deceased respondent No.1 are stated to be already on record as
respondent Nos. 2 to 7.

Regi stry to take action accordingly.

(Pooj a Arora) (Phool an Wati Arora)
Sr.P. A Court Master



